29 Written Answers

[rregularities in selection for Post-graduate
Medical courses

2081. SHRI SUBAS MOHANTY Will
he Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware of
the fact that fresh medical graduates of
Calcutta University have alleged serious
malpractices and irregularities in their
selection for the University’s post-gradu-
ate Courses in medical sciences;

(b) if so, what gction Government have
taken in the matter;

(c) whether Government propose to
keep these admissions in abeyance; and

(d) if not, what are the l-easons/ there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (KUMARI
SAROI KHAPARDE): (a) to (d) The
Medical Council of India.which has been
statutorily charged with the responsibility
of maintaining standards of medical edu-
cation in the country has informed that
the Council has recently received a com-
plaint alleging malpractices iy selection for
postgraduate medical courses at Calcutta
University. The  complaint would be
looked into according to the rules and
regulations of the Council for apnropriate
action.
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Porters at New Delhi and other stations

2083. SHRI PRITHIBI MAJHI. will
the Minister of TRANSPORT be pleased
to state:

(a) whether it is g fact that services of

many porters were terminated in 1984 and’

1985 even when they had put in 180
days service at New Delhi Railway .Sta-
tion and at other Stations in Nonhern
Rallway, and

(b) if so, what are the details thereof
and in what manner Government propose
to absorb them within a fixed time Sche-
dule?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)

Licensed porters are not pailway emplo- -

yees. They are only licensed by the Rail-
way Admini-trations to carry passengers
luggage in station premises according to
porterage rates fixed by the railways.
Hence the question of termination of their
services aftey 180 dayg of service or ab-
sorbing them in railway service does not
arise.

Customg ‘duty on Hepatitis B-Viras docs

2084. SHRIMATI 'RENUKA CHOW-
DHURY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that 130 per
cent Customs duty has been imposed on

Hepatitis B-Virus dose during 1986-87,
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